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Record of Proceedings

The learned counsel for Madhya Pradesh Power Transmission Company Ltd.
(MPPTCL) submitted that the instant petition is filed in terms of the Commission’s order
dated 6.7.2018 in Petition No. 2/RP/2018 for determination of tariff for deemed ISTS
lines owned by MPPTCL for the 2011-14 period. He submitted that all the information
sought by the Commission has already been filed and requested to allow the tariff as

claimed in the petition.
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2. The Commission reserved the order in the petition.

By order of the Commission
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